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Dt. of Decision : 25.1.1995.

.. Applicant

.. Respondents.

Mr. K.Ananth Rao

: Mr. N.VY.Ramana, Addl. CGSC

SHRI JUSTICE V.NEELADRI RAQ : VICE CHAIRMAN

SHRI , RANGARAJ AN : MEMBER (ADMN.)
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O.A.N0,137/94 pt. of decision:25,1,1995
JUDGEMENT

] As per Hon'ble Justice Sri V.Neeladri Rao, V.C. [

Hedrd:sri K. Ananth Rac and Sri S. Ramakrishna Rao,

learned counselj for the applicant and Sri N.V.Ramana,

.learned standing counsel for the respondents.

2. This CA Qas filed praying for setting aside the
order dt.24.7.,92 whereby the applicant was suspended
pending enquiry and which was affirmed by the Appellate
Authority vide order dt.14.12.92 and for consequential

benefits., _
Gone 73 Thr
3. S:i—nrvv_Ramaaalﬂacontentions raised in this

A
OA;Ehat R-2 has no powers to suspend the applicant.

After adverting to the rules placed before us and the

contenfiong,we held by orAsr dt,22.4,94 that&prima
faciefﬁfé has no power to suspend the applicant and
hence the ¢ rder dt.24.7.92 is not valid. Accordingiy
the respondents are directed to reinstate the applicant

forthwith.

4. It is stated that in pursuance of the said ordeg

the applicant was feinstated on 13.7.94.

5. The learned standing counsel was informed by
letter dt,12.1.95 by R-2 that "the suspension order

in respect of Sri P, Vijaya Kumar Babu, Assistant
Editor (EB) has been revoked and the official has since
been reinstated in service and as such the disciplinary
proceedings against the individual are treated as
cancelled and case is closed.,". 8Sri Vijaya Kumar Babu

&
referredﬁ;herein is the applicant herein.
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6. Hence this OA has become infructuous. As this

0a has become infructuous, it is dismissed. No costs%’

( R. Rangarajan ) : (V. Neeladri Raoc )
Member (A) Vice Chairman
. . :
Dt. 25th January, 1995 ;?Wﬂﬂ%~ _ 1
Open court Dictation e L

Deputy Registrar (J)CC

kmv

The Director General, All India Radio,

The Station Director,
All India Radio, Vijayvawada,
Krishna Dist.

One copy to Mr.K.ananth Rao, Advocate, CAT.Hyd.
One copy to Mr.N.v.Ramana, Addl.CGSC.CAT.Ryd.

5. One copy to Library, CAT.Hyd.
6. One spare copY. '
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THE HON'BLE MR.R.RANGARASAN M{A)
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Dlsn,-ssea as withdrawn

Dismisged for default,
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